Title: Regarding railway facilities to Ex-Members of Parliament.
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MR. SPEAKER: Nothing will go on record.

(Interruptions) ... (Not recorded)

MR. SPEAKER: Shri Mohan Singh, there is one observation from the Chair.
... (Interruptions)
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... (FYM)

MR. SPEAKER: No, please. Hon. Members, the Minister has replied categorically.
... (Interruptions)

MR. SPEAKER: Please take your seat. What 1s this?

... (Interruptions)

SHRI P. SHIV SHANKER (TENALI): Having said this, I would like to advert the attention of the hon. House
for what has been said a little earlier. Sir, I am not aware as to on what ground the Allahabad High Court has
decided that the railway pass that was given to the former MPs stands nullified. The Railway Minister is here. I
am sure his Ministry might have defended the case on proper merits. Though the hon. Parliamentary Affairs
Minister has assured us that he would include it in the Bill, how does he give this impression to the House that
he will include it? I do not know if it has been struck down on the basis of discrimination violative of Article 14
of the Constitution. What [ am worried is that the order will have to be considered in proper perspective.

It is not known whether there has been a proper defence on the part of the Government and whether all the issues
have been properly put forth before the High Court.

Even the other day, I was saying with reference to Kerala High Court also. The same thing seems to have
happened. I have reports from Kerala that the Government has defended itself in a shabby manner. I am telling
you this because one of the grounds that the High Court have put in is that the names of all the beneficiaries of
gas connections should be properly and adequately advertised. Who 1s going to advertise these names? We give
gas connection to whoever comes. Who is going to publish their names? On this matter at least, why does he not
ask for the review of that order? He has just read out what the conditions are, but he did not tell us about what
steps he has taken to alleviate our miseries. We have got to give connections to people. Some poor people come
to us and ask for connections and we give them. Are we expected to adequately publish it in the newspapers?



How are we going to obey this order? Why does he not take up this matter with the High Court and say that this
matter deserves to be reviewed.

Equally, I would submit that I do not know on what grounds this order of the Allahabad High Court has been
passed. That matter has not become clear. Therefore, he should plug those grounds by a proper and appropriate
law so that this situation does not create a problem for us. This is what I am requesting of him.
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DR. SUBRAMANIAN SWAMY : There is no post called Additional Attorney-General. We do not know of it.
What is this post he is talking about?
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